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e T NOTIRICATIG e T e e
R New Delhi, the 39 5t October, 2006 D

S.0. 187§(E‘)7.—_Wh7e_r_§__a;s the Central Government, in exercise. of the. powers
conferred by sub-section (2) of Seétion 27 of tha Insecticidés Act, 1968 (46 of 1968) published
e ook rohibiting the yse o Encgaulfan e Siase of Korals videnatifatiorbef
theé* Government of India in the Ministry of Agriculture (Department of ic%r%.a@ P
Cooperation) number S.0. 1533 (E), dated the 25th Octobenr::o&?,"foﬁnwtlng objections -
and suggestions from ali persons likely to be affected thereby before i |
of fortyfive days from the Satpnawtisixeopies SRHSINREH e

LGOS OP T TR

And whereas, copies of the said ‘@ﬁétte were made available to the
public on the 25" October, 2005

And wheréds the'Giecticns sl sdggeBtions 8caived fron
‘respect of the safd draft Order were dily cansidered by the Central Government,

tios réceived from the public in
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Now therefore, in exercise of the powers conferred by sub-section (2) of section
27 read with section 28 of the Insecticides Act, 1968 (46 of 1968), the Central
‘Government hereby makes the following Order namely: -

ORDER

1. (1) This Order may be called the Prohibition of use of Endosuifan in the
State of Kerala.

(2) It shall come into force on the date of its publication in the Official
Gazette. :

2. The use of Endosulfan in State of Kerala shall be kept on hold from the
date of publication of this notification till such time that the results of the
epidemiological study to pin-point the factors responsible for the heaith problems
is village Padre become available and a decision thereon is taken by the Central
Government. :

3. The State Government of Kerala shall take all such steps in its jurisdiction
as it may deem fit for carrying out execution of this Order as per-the provisions
contained in the Insecticides Act, 1968 (46 of 1968) and the rules framed
thereunder.

4 It is hereby clarified that this order for putting on hold of the use of
Endosuifan in the State of Kerala is without prejudice to the directions of the
Hon'ble High Court of Kerala in their judgment in O.P.N0.20716 of 2002, O.P.
No0.29371 of 2001 V, O.P. No.16300 of 2001, O.P. No. 17026 of 2002 and WP
(C) No.24110 of 2004 dated the 17" March, 2006.
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